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BEFORE THE ﬁ?IONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

Execution Application No- 22/2023
IN
Original Application No- 622/2019
(I.A No- 608/2023)

IN THE MATTER OF:
Jagdev (Deceased) through Legal Heir Applicant
(Vinayak Khatri)
Versus
Lieutenant Governor of Delhi & Ors Respondents

REPLY ON BEHALF OF DELHI URBAN SHELTER
IMPROVEMNET BOARD ON THE DIRECTION/LETTER
DATED 25.08.2023 BY GOVERNMENT OF NCT OF DELHI,
DEPARTMENT OF URBAN DEVELOPMENT AS
RESPONDENT NO-2 HEREIN.

MOST RESPECTFULLY SHOWETH:

1. That upon the instructions/Directions issued in the letter
dated 25.08.2023 by Govt. Of NCT of Delhi, Department
of Urban Development as respondent No.-2 (UD),
DUSIB is filing its reply regarding Order LA.
No.608/2023 dated 19.07.2023 passed by Hon’ble NGT
in respect of Execution Application No. 22/2023 in
0.A.N0.622/2019, in the matter of Jagdev (Deceased)
through legal heir Vinayak Khatri Vs Lt. Governor Deihi
& Ors which is pending adjudication before this Hon’ble
bench and listed on 20.10.2023 for filing of reply. The
copy of the order dated 25.08.2023 is annexed herewith
as ANNEXURE-A.
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2. That the abovesaid matter is regarding removal of illegal

encroachment adjacent to south of Gurudwara Majnu Ka
Tila on the Yamuna River bed in Delhi and massive

cutting down of the trees by the Jhuggi Dwellers.

. That in this regard it is submitted that as per Delhi Slum

and Jhuggi Jhopri Rehabilitation and Relocation Policy,
2015 (renamed as MMAY) the Delhi Urban Shelter
Improvement Board (DUSIB) is the Nodal Agency for
relocation/rehabilitation of Jhuggi Jhopri basti in respect
of the lands belonging to MCD and Delhi Government
and its Department/Agencies. In case of Jhuggi Jhopri
colonies existing in lands belonging to Central
Government/Agencies like Railways, Delhi Development
Authority, Land & Development Office, Delhi
Cantonment Board, New Delhi Municipal Council, etc.
the respective agency may either carry out the
relocation/rehabilitation themselves as per the policy of
the Delhi Government or may entrust the job to the
DUSIB. The copy of the policy 2015 is annexed herewith
as ANNEXURE-B.

. That it is further submitted that as per Para 2(i) of the

Policy, 2015 the JJ Basti which have come up before
01.01.2006; and Jhuggies which have come up in such JJ
Basti before ¢1.01.2015; shall not be demolished without
providing alternate housing. That any Land Owning
Agency will not demolish any Jhuggi Jhopri Basti which
is eligible as per Para 2(i) of Policy dated 11.12.2017

unless:



There is any Court orgr.

That basti has encroached a street, road, footpath,
Railway safety zone, or a park.

The encroached land is required by the land owning
agency for specific public project as envisaged in The
National Capital Territory of Delhi Laws (Special
Provisions) Second Act, 2011, which is extremely urgent

and can't wait.

. That in the circumstances where the land owning agency
brings for proposal before Delhi Urban Shelter
Improvement Board (DUSIB), and Delhi Urban Shelter
Improvement Board is satisfied and undertakes the
demolition, the Delhi Urban Shelter Improvement Board
(DUSIB) shall make all efforts to relocate the jhuggis in
that Jhuggi Jhopri Basti, clear the land and hand it over to
land owning agencies within next six months after the
date of DUSIB resolution. In such circumstances, land
owning agency shall pay such amounts to Delhi Urban
Shelter Improvement Board in advance, which meets; (i)
Cost of construction of alternative dwelling units, (ii)
Cost of the land which will be on 'Institutional Rate' at
which Delhi Urban Shelter Improvement Board has
purchased the land, (iii) Cost of relocation. However, the
beneficiary contribution as well as the contribution made
by the Government of India, if any, towards the cost of
construction of dwelling units, will be deducted from the

aforementioned cost of rehabilitation.
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6. That it is submitte?that as per the order issued by Urban

Development, G.N.C.T.D. dated 20.09.2017, Delhi
Development Authority is nominated as State Level
Nodal Agency (SLNA) for implementing in-situ
rehabilitation of Slum Dwellers in respect of land
belonging to Central Govt. and its Agencies. The copy of
the -order dated 20.09.2017 is annexed herewith as
ANNEXURE-C.

. That the Commissioner (Housing), DDA vide letter dated

15.09.2022 informed that DDA is the Nodal Agency for
implementation of all the verticals of PMAY (U). DDA is
responsible for implementation of Vertical-I i.e. in-situ
Slum Rehabilitation on DDA and Central Govt. land only
as per the notification issued by GNCTD. The role of
DDA stands limited to DDA and L&DO land parcels for
implementation of PMAY(U) Vertical-I. The copy of the
letter dated 15.09.2022 is annexed herewith as
ANNEXURE-D.

. That it is also submitted that the Ministry of Housing and

Urban Affairs, Government of India, vide their Circular
dated 31.12.2020, converted the completed/ incomplete
houses under erstwhile schemes of Basic Services to
Urban Poor (BSUP) and Integrated Housing and Slum
Redevelopment Program (IHSDP) of Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) and Rajiv
Awas Yojana (RAY) into Affordable Rental Housing
Complexes (ARHCs) for urban migrant/ poor only and

for no other purpose. In the changed circumstances, at
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present, there is no house/flat available with DUSIB for
relocation/rehabilitation of Jhuggi dwellers. Hence, at
present DUSIB is not in the position to make fresh
commitments for relocation/rehabilitation of any Jhuggi
dwellers in Delhi. The copy of the order dated 31.12.2020
is annexed herewith as ANNEXURE- E.

PRAYER

It is therefore prayed accordingly that at present DUSIB is not
in the position to make fresh commitments for
relocation/rehabilitation of any Jhuggi dwellers in Delhi
therefore the respondent no-2/DUSIB shall be deleted from the

array of the parties in the interest of justice.

(RESPONDPW STB)

PLACE: MO folbs Dy. Direc‘kr_)l!"‘.f-‘ﬁ:_-l-n--
: ..,'.;ia!:. el
DATED: |#{|0]>:3 Govt of NCT of De

THROUGH

W

(MEENAKSHI ADVOCATE)

OFF: FLAT NO-76, GF,

Aurbindo Apartments,

Aurbindo Marg, New Delhi-17
Mobile- 9582376030, 9810589773.
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BEFORE THE l‘gzONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

Execution Application No- 22/2023
IN
Original Application No- 622/2019
(I.A No- 608/2023)

IN THE MATTER OF:
Jagdev (Deceased) through Legal Heir Applicant
(Vinayak Khatri)
Versus
Lieutenant Governor of Delhi & Ors Respondents
AFFIDAVIT

I, G.L.Kateja, S/o Choith Ram Kateja, aged about 59 years
working as Dy.Director (Rehab) at Delhi Urban Shelter
Improvement Board, Punarwas Bhavan, I.P.Estate, Delhi-

110002 do hereby solemnly affirm and declare as under:

1. That I am respondent No.-2/DUSIB in the
abovementioned reference and I am fully conversant with
the facts and circumstances of the case on the basis of the
records of the defendant No.-2/DUSIB, and is therefore,

competent to swear this affidavit.

2. That my name and address as recorded above are correct.
I am Dy.Director (Rehab) of defendant No.-2/DUSIB in

the abovesaid case.

1 mh
r&\‘\\
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defendant No.-2/DUSIB under their instructions. 1 have
gone through and understood the contents thereof. The |
facts stated in the reply on behalf of the defendant No.-
2/DUSIB are correct to my knowledge derived from
records whereas the legal aspects contained therein are
true to my information received and believed to be
correct. The contents of the said reply may be read as

part of this Affidavit as the same are -not being repeated

PEPONEE

Dy. Director (Rehabilitation)
pusIB
Gowvt. of NCT of Deihi

herein for the sake of brevity.

VERIFICATION:

I, the above named Deponent, do hereby verify that contents of
paragraphs 1 to 3 of this Affidavit are true and correct to my

knowledge.

Verified at New Delhi on this—lgﬁay of OCTOBER, 2023.

DEPONEEHE,

Dy. Director (Rehabilitation).
pusiB
Govt. of NCT of Deihi

BY oatH ¢ W’
AZAD Ky W?AORMMlSSIQNER

NEW DELQI'?DVOC.ATE
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QT 3 2oL NGT MATTER

GOVERNMENT OF NCT OF DELHI

,S ‘{ 3’ 8 ~ DEPARTMENT OF URBAN DEVELOPMENT
' " 9" LEVEL, C-WING, DELHI SECRETARIAT

f),o\\@ \')/) I.P. ESTATE, NEW DELHI-110002

F.No.66(7)/UD/BSUP2023/CC/ 85 6 Dated: 85 / 0812023 5
. (_) =
‘ \

To, -
| R’\ I'he Chief Executive Officer, - / ('__.'LL DDW
[N Dethi Urban Shelter Improvement Board S, /
| Punarvas Bhawan, AN \\\ll’\ 5@@%/
o 1P Estae. New Delhi, T g\Y
3 \ ’@@f—%%é)

Sub: Reg. Order LA, No.608/2023 dated 19/07/2023 passed by Hon’ble NGT in

| Execution Application No.22/2023 in 0.A.No0.622/2019, in the matter of Jagdey \

! (Deceased) through legal heir Vinayak Khatrt Vs Lt. Governor Delhi & Ors. ~PL\ \
e Q\-)

Sir,

I am directed to enclose herewith the Order LA. No.608/2023 dated 19/07/2023 passed [M’J
by Hon’blc National Green Tribunal Principal Beneh, New Delhi in respect of Execution 4{
Application No.22/2023 in 0.AN0.622/2019, in the matter of Jagdev (Deceased) through le )J'"
heir Vinayak Khatri Vs Lt. Governor of Delhi & Ovs,, for your kind information.

) ‘ Cre_ SRR - ‘I"';_ . A : .
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/; *—c:l; The Hon'ble NGT has directed to execute the order dated 17/10/2019 passed by the Lﬂg‘
4 0‘5)0 Hon'ble NGT in O.A.N0.622/2019 and directed the Respondents to submir their reply within six |1
‘\]}J _9_ g weeks by e-mail at jydicial-ngtidgov.in prelereably in form of searchable PDF/OCR Support Va4
~ gi  PDF and not in the form of Image PDF.
: ‘ f I
§ o A
Yo ! On perusal of order, it has been noticed that the matter is regarding removal of iflegal
~ & 5 ¥ encroachment adjacent to south of Gurudwara Majnu Ka Tila on the ?amuna Rlver bed m Dcllu
38284 an& massive cumng down of the trees by the jhuggi dwellers. o o i

| ]n this context, it is staled that as per GNCTD Relocation/Rehabilitation Policy, 2013, the
DUSIB is the Nodal Agency for relocation/rehabilitation of JJ Bastis existing on the lands
belonging (0 MCD and Delhi Govt. and its Depariments/Agencies. In case ot JJ Bastis existing
ont lands belonging to Cenural Govi/Agencies like Railways, DDA, Land & Development office.
Dethi Cantonment Board, New Delhi Municipal Council etc. the respective agency may either
carry out the rcelocation/rehabilitation themselves as per the policy of the Delhi Govt. or may
= entrust the job o DUSIR.

Contd/..............
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It is therefore requested to direct the officer/officil concerned to furnish the appropriate
reply matter related to DUSIB to the Hon’ble NGT by e-mail at judicial-ngt@gov.in prefereably
in form of searchable PDF/OCR Support PDF and not in the form of Image PDF, with a copy 10

this office.
Yours faithfully,

Encl: As above

S

ghe
Deputy Secretary (UD/BSUP)
Phone No.25392218
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.Government of NCT of Dethi

’ . Dapartment of Urban Devalopment

b ) 9" Level, C-Wing, Dethl Sacretariat
1.P. Estals, New Delhl-110002

F.No.730(7)/UD/BSUP/2016/ CD No.021386111/ 30ty - 44 Dated: / H2/2017
. DRDER

in pursuance of the provision of sub-secilon (1) of Saction 10 of ithe Dalhl Urban
Shelter tmprovemenlt Board (DUSIB) Act, 2010 {The Delhi Act 07 of 2010}, the Delhi
Urban Shelter improvement Board in its 16" Meeting on 11,04.2016 approved the Dethi
Slum Rehabilitation and Relocalion Policy-2015, The Councit of Ministers, Govemnmetit
of Nationat Capltal Territory of Delhl, vide Cabinet Decision No2384 dated 08.07.2018
has approved the Daihi Slum and Jhugg! Jhopri Relocation and Rehabililation Policy,

2015 and subseqguently modified ihe ssme vide Cabinet Declslon No.2482 dated
20.06.2017.

The Hon'ble Lt. Governor, Gavarnment of National Capital Territory of Delhl, has
spproved the said Debhi Sium and Jhuggi Jhopri Relocation and Rehabilitation Palicy.
2015, which will supersede all previous guldelinas of this Government in this matter and
madifications thereel. It will also bo applicable In ell such ¢ases where relocation of
slum and Jhuggi Jthopri dwallers has already been done as per this pollcy.

This Order is issued in supersession of Order F.No.730(7)AJDBSUP2Q168/CD
N0o.021366111/3002-10 dated 07.12,2017,

Dethi Stum and Jhuggi Jhopri Rehabliitation and Rslocation Policy, 2015 (PART-A)
1. This policy is based on the following princlples:

(0 The people ving in jhuggis perform crilical economic activities In Delhi
like drivers, vegetable vendors, maid servants. aulo and taxi drivers, elc.
(it In the pasl adequate housing was not planned for these people in

middfe or upper class areas, to which they provide services. As a result,
a number of jhuggi bastis mushroomed all over Dalhi close ta the areas,
where they provide services.

(i They have encroached upon tha fands on which lhey live.

() The decisions of the Hon'ble Supreme Court of india in Chameli Singh
Vs. Stale of UP [1998 (2) SCC 549) and in Shantistar Builders Vs. N.K.
Teitarne, [1990 (1) SCC 520) and numerous other judgmenis have laid
down that the right lo life is nol a right to mere anims! exisfence and that
the right to housing is a Fundamenial Right, Going further, in
Ahmedabad Municipal Corporation Vs. Nawab Khan Gulab Khan, {1947
(11) SCC 123}, tho Supreme Court held thal even poverly siricken
parsens on public lands have a Fundsmental Right to housing. The Court -
lald down that when slum dwellers have beaen at a place for some time, it
is the duty of the Government to make schemes for housing the Jhuggi
dwellers. In {he most recent decislon of the Chiaf Justice’s Bench in the
Delhi High Court in Sudema Singh Vs. Government of Dethi [168 {2010} -
DLT 218], the Court refemed o the provisions of the Delhi Masler Plan
and emphasised In-situ rehabllitation. 1 is only in the extra ordinary
situatlon, when In-sltu rehabilitation 15 not possible, then only,
rehabilitation by relocation is to be done. The nomal rule Is in-situ up-

gradation and re-development. y
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v The recent Supreme Court decision In Gainda Ram Vs. Munigipal
Corporalion of Daihi, [2010(10) SCC 715] relteratas that hawkers have a
fundamenial right to hawk. it Is, therefore, clear that the poor, whe come
lo the city for work, must reslde ressonably close to their place of work.
Even apar from the legal aspect, studies have shown thel resettioment
at far way places Invarably force the poor to retum to thelr informal
heusing arrangements closa to thelr place of work,

{wi) Government of Natlonal Capltal Teriitory of Delhi recognizes that the
habitat and envirenment in which Jhuggl.Jhopri Bastls exist is often dirly,
unfit for human habitatlon and unhyglenic both for the inhabHtants fiving In
that area as well as for lhe peaple living In surrounding areas,

{wi) Government of Natienal Capilal Terdtory of Calhl, therefore, wishes to
put in place and implemenl this policy to house {he poor In a permanent
and humane manner; at the sams time, ciear lands for specific public
projects and roads atc,

2. Kesping the above principles in mind, Govemment of Nationel Caplat Territory of
Delhi announces the followling policy for rehablitation and relocation of Jhugg!
Jhopri basli.

{a} Nodal Agency

The Delhi Urban Shelter tmprovement Board (DUSIB) will be the Nodal
Agency for relocation/rehabiltation of Jhuggt Jhoptl bastis In respect of the
lands belonging 1o MCD and Delhl Govemment and its Deparimenl/Agencles.
in case of Jhuggt dhopri colonles existing in lands belonging to Central
Government/Agencies like Raliwaye, Delhi Deovelopment Authority, Laend &
Development Office, Delhi Canlonment Board, New Delhi Municipal Council,
eic, the respeclive agency may eilher carry out the relocationfrehabllitation
themselves as per the policy of the Defhi Govemment ar may entrust the jab to
the DUSIB:

Provided thal, the Agencles while doing relocation rehabilitationvin-sity
radevelopment of the dwellers of Jhugg! Jhopri Bastls must ensure that the
methodology. benefits and provisions adopted in such tasks are In conformity
wilh the guidelines of Pradhan Mantri Awas Yeojna and provislons which have
been notified by the Central Govarnment from time to time

(i Who is eligible for rehabilitation or relocatlon

Jhuggl Jhopri Bastis which have come up befare 01.01.2006 shall not be
removed (as per National Capitel Terrltory of Oelhi Laws {Specia!
Provislons) Second Act, 2011} without providing them giternate housing.
Jhuggls which have coms up In such Jhuggli Jhopri Bastls before
01.01.2015 shall not be demolishaed without providing alternale housing;
{this is in supersession of the earlier cut-off dafe of 04.06.2009 as
nofified in the guidelines of 2013)

{it  No new jhuggis to be allowsd in Delh!

Govemment of National Caplial Terrilory of Delhi shall ensure that no
new jhuggl comes up after 01.01.2015. If any Jhuggi comas up after this
dale, the same shall itnmediately be removed without providing them any

| 9rﬂ//
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(iv)

allernate housing. Government of National Cepltal Terrtory of Dethi will
use the following methods to ensure that no nevw jhuggls come up:

a, Government of National Capilal Tarritory of Delhl has starled
procuring satellite maps every three months to keep an eye on
any new construclions. Now illegal constructions would be
rermoved immediately.

b. Govarnment of National Capltal Terrilary of Delhl ls willing 1o do
joint Inspections wilh land owning agencies al regular intervals
and any fresh jhuggis would be removed immediately.

c. Government of Nailonal Capital Terrilory of Delhl would enroll
volunteers from Jhuggi Jhopri Bastls, who will act for the
Government and would Inform Government if any fresh jhuggi
comes up io any area, :

In-situ rehabilltation

Dethi Urban Shelter Improvement Board shall provide alternate
accommadation to those living in Jhuggl Jhopri Bastis, either on the
same land or In the vicinlty within 3 radlus of five kilometers. in case of
exceptionsl clrcumstancas, it can evan go heyond five kilemelers with
prior approval of the Board, The tarms and condillons at which altemats
accommodation will be provided and the eligibliily condilions are baing
separately notified.

In-gitu Rehabilitation of Jhuggl Jhoprl Bastls on lands belonging to
other Land Owning Agencles

Delhi Urban Shelter Improvement Board is willing to take over any
Jhuggl Jhopri Bastf on the mode! of Kathputif Colony from any
land owning agency [n Delhi for in-situ re-developments on the
same tarms and ¢ondtions an which Delhi Development Authority
has given Kathputl Colony slum rehabliilation project to a privale
builder. Therefore, each land owning agency may make a list of all
such basfis which they are willing to hand over to Delhi Urban
Shalter Improvement Board on these tems.

For the balance bastls;-

Master Plan of Delhl 2021 envisagas that for In-situ rehabilitation of
Jhuggi Jhopri Bastls, a maximum of 40% land can be used as a
resource and minimum of 0% of land has to be used for In-situ
redevelopment to rehabilitate Jhuggt Jhopri dwellers. Delhi Usban
Shelter Improvernent Board will prepare a scheme of rehabllitation
of any Jhuggi Jhopr! Basti and use such portion of land which {5
required for rehabliitation of Jhuggl Jhopri Dwellers depending upon
densily of the sald Bast! and pass on the remaining portian of land
lo the Land Owning Agency, which will have o bear the cost of
rehabilitation. The cost of rehabllitatlon would include the cost of
construclion of dwelling unils and cost of land in case, additional
fand belanging 1o Delhi Urban Shelter impravement Board [s used
for rehabilitation.

/
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Relocatlion In rare cases

Any Land Owning Agency will nol demolish any Jhuggi Jhopri. Bastl
which Is eligible as per para 2(l) above unless:

1. there Is any Court order

2. that bastl has encroached a slreet, road, footpath Railway
safety zone, or a park

3. the encroached land is required by the fand owning agency for
speclfic publlc project as envisaged in The Nafional Capital
Tertltory of Delhi Laws (Special Provislens) Second Act, 2011,
which Is extremely urgent and can't wait.

In the circumstances where the land owning agency brings the proposal
before Delhi Urban Shelter Improvement Board (DUSIB), and Delhi Urban
Sheller Improvement Board [s satlslied and undertakes the dempolition, the Delhi
Usban Shelter Improvement Board (DUSIB) shall make ell afforts to relocate the
jhugals in that Jhuggi Jhoprl Bast, clear the land and hand It over (o fand owhing
agencies within next six months after the date of DUSIB reselution. In such
circumstances, the.land ownlng agency shall pay such amounts to Dathi Urban
Shelter Improvement Board in advance, which meels; (I) Cost of construclion of
gllernative dwelling units, () Cost of the land which will be on *Institutional Rate’
at which Delhl Urhan Shalter Improvement Board has purchagsd the land,
(li) Cost of relocation. However, the benefitlary contribulion as well as the
contribution made by the Government of Indla, if eny, towards the cost of
construction of dweliing unlts, wili be deducted from Ihe aforementioned cost of
rehablitation,

This pravision will come inle effect only whan Central Govemmenl
approaches Delhi Urban Shelter Improvement Board (DUSIB} for rehabllitation,
removal and relocation of jhuggi |hopri Bastl. However, in thls case also, the
provisions which have been nollfled by Central Government wilil prevail.

Rehabilltation work to be completed in flve years —

Delhi Urban Shelter Improvement Board (DUSIB) hopes to complete (his
task of rehabilitating all Jhuggi Jhopy Bastls in Delhi In the next five years, if
receives cooperation from alfl'land owning agencles.

Delhi Sfum and Jhuggi Jhopri Rehabllitation and Relacation Policy, 2015 (PART-B)

1. The ellgibillty criteria for allotment of alternative dwelling units to nahabuiltale
and relocale Jhuggi Jhepri dwellers would be as under:

)] The Jhuggi Jhopri dwellar must be a cltizen of India and not less than
18 years of age;

{ii) The Jhuggl Jhoprl basti in which the Jhuggi Jhoprl dwellers are
residing must ba In existence prlor to 01.01,2008. However, the cut-
off date of reslding in the Jhuggl for becoming ellgible for
rehabilitation shall be 01.01.2015 (this Is in supersession of the
earlier cut-off dale of 04.06.2009, as notifled in the puldelines of

2013} l&/
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(i) The name of Jhuggl Jhoprl dweller mus! appear in at least one of the

voter lisls of the years 2012, 2013, 2014 and 2015 {(prior to
01.01.2015) and also in the year of survey, for ihe purpose of
rehabilitation;

(iv) The name of the Jhuggl Jhopri dweller must appear in the joint
survey conducted by the DUSIB and the Land Owning Agency;

{v) The Jhuggl Jhopr dweller(s} will be sublected to blo-melric
authentication by Aadhar Card or blo-metric idenlification by other
mechanism;

{vi) Jhuggi Jhopri dweller must possess any one of the 12 documents
lssued before 01.01.2015 as prescribed in the subsequent para;

(vif) The beneficiary famlly should not own a pucca Aouse (ah allkweather
dwelling unit) elther In hig/her name or in the name of any member of
hisfher family In any parl of Indla as per the guldelines of Pradhan
Manlri Awas Yolana (Urban} PMAY{U).

{vily  No dwelling unit shall be allofled if the jhuagi s used solely for
commercial purpose;

{ix) In case, the jhuggl Is being used for bolh residential and commercial
purpose, the Jhuggl Jhopr dwaller can be considerad for allotment of
one dwelling unit. In case, the ground flaor of the jhuggi is being
used for commercial purpose and other floors for residential purpase
that will entitle the Jhuggi Jhoprl dweller for one dwelting unit only;

[x} if a different family, having separale Ration card issued prior ta
01.01.2015, which fulflls all the other eligibility criterla is living on
upper fioor, the same will alsp be considered for allolment of a
separate dwelling unit. (thia [s in suparsassion of the earller nofified
guidelines of 2013),

(x) The ineliglble Jhuggl Jhopil dwellers will be removed from the dhuggi
Jhopri BasHl at the {ime of lis rehabilitetionirelocation/clesrance of
Jhuggi Jhoprl Basti,

2. Az envisaged In Para 1{vl) above, Ihe Jhuggi Jhopri dweller must possess
any ong of the following documents Issued before 04.01.2015 to bacome
eligible for the purpose of altotment of Dwelling Unit:

(i) Passport,

(ii) Ration Card wiih pholograph;

(iiy Electricity bll];

(v} Driving License;

(v) tdentity Card/Smart Card with photograph issued by State/Central
Governmen! andior its Autonomous Bodies/Agencles tike PSU/Local
Bodies {except EPIC);

{vi) Pass book issued by Public Sector Banks/ Post Office with photograph;

g (vii) SC/ST/OBC Certlficale issued by the Competent Authority;

’ {(viit) Pension documenl with photograph such as Ex-serviceman's Penslon
Book, Pension Paymen! Order, Ex-serviceman widow/dependent
certificate, old age penslon order or widow pension order;

(ix) Fregdom Fighter Idenlity Card with photograph;

; {x) Cenificate of physleally handlcapped with photograph issued by the

é Competent Autherily;

: (xi} Health Insurance Scheme Smart card with photograph (Ministry of

Labour scheme): [h/

------ ‘- - - M Co' i - A M-St T Rk A




(xii) Identity card with pl;tgaill issuad in the name of the descendani(s)

of the slum dwalier from & Govemment school or Cerlificate with
photograph issued by ths Princlpal of 8 Government School mentioning
thereln {hat tho descendanl(s) of the JJ dwaller isfwes the student of
the schoal.

3. Appellate Authorlty

(}

(i)
(i)

{iv)

V)
(vi

Delhi Urban Shelter improvement Board will constilute an Appellale

Aulhority for-redressal of the grievances related to dsterminslion of

cligibillty for allotment of alternete dwelling unit for rehabllitallon and

relocation of JJ dwallers. The Appeliate Authorty will conslst of the

{ollowing:

{a) Retired Judge of the level of Additional District Judge ; -

(b} Retired clvil servant of the level of Joinl Secretary to Government
of india;

{c} An expert member to be nominated by the Chairpersen of Dethi
Urban Shelter Improvement Board;

{d} Deputy Director of Delhi Urban Sheiter Improverment Boerd to be
nominated by the Chief Executlve Officar (DUSIB) - as Convaner

The terms and condltions of the Appellate Authority will be decided by
the Board separately.

Any Jhuggl Jhopri dweller feeling aggrieved by any arder passed by an
officer/ commitlea, autharlzed to determine eliglbliity of the Jhuggl
Jhopri dweller shall be enfified e file an appeal before the Appellale
Authority within a perlod of thity days from the dafe of communlcation
of the impugned order.

The Appellate Authority may for good and sufilclent reasons, enlertain
an appeal filad beyond the period of limitation provided under clause
(IlI} above. .

The Appellate Authorily may confirm, revoke or reverse the order
appealed against and may pass such orders as it deems fil,

Order passed In appeal by the Appellate Authority, duly accepted by the
Chlef Executive Officer, Delhi Urban Shalter Improvemenl Board shall
be final,

4. Terms and conditions of Allotment of altgrnative Dwelling Unit

(D

(i}

The contribution of the beneflclary will be Rs.1,12,000/- (Rs. One Lakh
Twelve Thousand) par dwelling unit having the carpet area of 25 sq.mlir
(The conlributlon may shightly vary on case to case basis depending
upon the actual carpet area of the dwelling unlf). In addition, lhe
beneficiary wil! be required to pay an amount of Rs.30,000/ (Rs. Thirty
Thousand}) at the time of the allotment of the dwelling unkt, towards the
cost of mainlenance for 2 period of five years.

The dwelling unit shall be allotled to the eligible Jhuggl Jhapri dweller
for a period of len years on lease hold basis after which i will be
converted into free-hold as per the prevalent policy fthis Is In
supersession of the earller lsasehold period of fifteen years as nolified

In the guidelinas of 2013), V
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Allotment wiil be made in the name of person{s) as provided under
PMAY (U} Schame guidelines.

The alloitee shall not sublet or part with possession of the dwelling untt,
by way of General Power of Attomey or eny othar dacument, Tha Dslhi
Urban Shelter Improvement Board wil have the righl 1o verify the
veracily of the original alloltee through Bio-metrle survey using Aadhar
data-base or otharwise, In case a differen! person (s)ffamily is found
living at tha time of survey in the dwelling unit, the alloimentiiease Is
lishle lo be cancelled and Dethl Urban Shelter tmprovement Board wilt
have the right o re-enter the dwelling unit,

Delhi Urban Sheltar Improvement Board may assist {hose beneficlares
who are not able {o amange the contribution to avall loans from banks/
fimancial instilutions including co-operative banks.

. Malntenance of dwelling units after allotment

It has been observed that after allotment of dwelling units to Jhuggi
Jhopri dwellers for rehablitation, the maintenance of the common
services in thess calonles i3 not done properly by the occupanis due to
ignorance, lack of knowledge to form assoclations and/or lack of funds
alc.

Therefore, the Delhi Urban Shelfter iImprmovement Board wiil maintaln the
common services in these colonies for a period of five years afler
allotment.

For this purpose, a Corpus in the.form of "DUSIE Eslats Management
-Fund” will be crealed in Delhi Utban Shelier Improvernent Beard.

The allotteas wlil have to confribute Rupees thirty thousand par dwelling
unlt as maintenance charges which will be deposlied In the above said
fund.

The maintenance will Include common areas like slalrcase, open
ground, waler supply and electric supply systems.up to the dwaelling
units: extemal services 8.9. sewer lines, roads, street lights, dralnage
and parks etc.

Depending upon the requirement, Dethi Urban Shelter improvement
Board may contribute In this fund from its own rasources and altempl
will be made as far as possible to carry on the malntenanca from the
interest eamed from this fund,

In order to ensure that there are sufficient resources for maintenance of
these colonies, Delhl Urhdn Shelter Improvement Board will also
request the Government of National Capitat Terrltory of Delhi to give
Granf-in-aitf for {his fund,

Alter five years, the maintenance will bo transferred to the Resldents
Weltare Associatlons which will be required to get registered as
Societies and work oul their own mechanism for maintenance.

Delhi Urban Shelter Improvemen! Board may glve grant in ald o the
Residenis Walfara Associations/ Registered Socislias of thase colonies
dapending upon the requlirement of the works to be done.

6. Chiefl Executive Officer, Dalhi Urban Shelter Improvement Board is authonzed
to approve the opesationat guldslines keeping in view the averall splril of the

palicy. Lﬁ/
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This issues with the approval o;]hQ.avarnor of the National Capital Temitory

of Delhi
{Raje%ﬂ)

Depuly_Secretary {UD)

F.No.730(7THUDIBSUPI2016/ GD No.021366111/ d ey y -4 Dated:/; M2/2017

Copy for infermation & necessary action to:
1. CEO (DUSIB), Punarwas Bhawan, |.P. Estate, New Detht.

Copy fat infarmatlon to:

. Pr. Secretary to Hon'ble Lt. Govemor, Ra} Niwas Marg, Delhl-54,
. Advisor lo Hon'ble Chief Miniater Delhl,

. Secretary to Hon'ble Minlster for Urban Development, GNCTD.

Secretary, Ministry of Housing and Urban Affalrs, Govl. of Indla, Nirman Bhawan,
New Defhi.

Vice-Chalrman, DDA, Vikas Sadan, INA, New Dalhi,
All Pr. Secretories/Secralades/HODs of GNCTD/Local Bedies/Autonomous

Bodies.

7. 80 lo Chief Secretary, Delhi.
- {Ra)esh Ranjan)

8. PAta Pr. Secretary (UD)
Deputy Secretary (UD)
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Py Government of NCT of Delhi

Department of Urban Development

o Level, C-Wing, Delhl Secretaniat
1.1, Estale, New Delhi-110002

¥ No.692(7)UD/BSUPI2015NOlI 2460 - 241 § 3 Datéd:2v08/2017
ORDER

The L1. Governor, Nalional Capital Tenitary of Delhi, has nominated the Delhi
Development Autherity (DOA) and the Dethi Urban Shelter Improvement Board {DUSIB),
both, as State Level Nodal Agencies (SLNAs) for Implamentation of vertical (1) and DDA for
(he remainmng verticals {2). {3} & {4) of Praghan Manir Awas Yojna-Housing for All (Urban)
in Delhe as per the delars given below:

[ Name of the Vedtical under PMAY-HFA{U) State Level Nodal Agency
[ Vertical (1) i

| tn-situ Rehabilitation of Slum Dwellers {In respact of | Delhi Development Authority
;| fands belonging to Central Govt and ils agencies) {DDA)

s

{ Verlical (1}

! In-silu Rehabilitation of Slum Dwellers (in respect of | Delhi Urban Sheller Impravement
lands belonging to Delht Govl and its agencies) Board (QUSIB

Vertical (2)

l\AffordalJle Housing for Weaker Section through-) Delhi Development Authority
cradit linked subsidy (DDA)

Vertical (3)

Dehl Development Authority
Affordable Housing in Parinership with Public and (DDA)

Privale seclor
Verical (4}

]
|
i
7
2
z
;%.
i

|| Subsidy for beneficiary-led  Individual- hause | Delhi Development Authority

consiruction (DDA)
, T o
Ttus iwsues with the approval of Competent Authority, &/
' ' (Rajesh Ranjan)
Dapuly Secratary (UD)

Phone No.23392218
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F.No.892(TIUDIBSURI2015VoLI 3 4 ¢ ~ 240 Datad2p/08/2017

Capy for Information to-

Br Secretniy to Hon'bla 1y Governor, Ra) Niwas Marg, Dalhi-54,

!
2 Sociotary 1o Monle Chial Minlator Dol
3 Sacrelary to Hon'he Ministar for Urban Davolopmont, GNCTD.
1. Secrotory, Ministry of Housing & Urban Affalrs, Govt. of India. Nirman Bhawan, New
Delhy
S5 Chie! Secrolary, Dol
6 Vice-Chairman, DDA, Vikas Sadan, INA, Now Dalhi,
T, z?gcrelmy (UD), GNCTD.
8 O (DUSIB)Y. Punanwas Bhawan, I.P, Estate, New Dalhl.
g (
, (Rajesh Ranjan)
Daputy Secratary (UD)

Phone No.23392218
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| .g? 1
The Chlef Executive Officer, ’ & “ K y L‘ lgl—-‘l(ii
oUSIE, GHETD, iy o BIBY..... {91l

Punarwas Bhawan, IP Estate New
Delhi 110002, oL APl rezn
. c ot il

S M/M{ ) , .
) Sub:  Notification of JJ Bastls under Section 2{g) of the Delhi Urban Shelter

Im
f \ju\ provement Board Act, 2010,
5 /S\L/G) S\fj’,

Please refer to your letter No. PS/CEQ{DUSIB)/2022/D-301 dated 02.09.2022

. on the abave mentioned subject vide whith views of DDA have been sought before
S _notification of the JJ Bastis ﬂgurrng in the two lists containing 675 1J Bastls and 82 JJ
1T mastis respectively and are avaa\'able on DUSIB website.

£
]

I /2
) 'J Although, DDA is the "Nadal Agency’ for implementation of all the verticals o

vt
T PMAY([[U), DDA is responsible for implementation ol Vertical-1 le. In-situ Slum
RIS o _ Rehabilitation on DDA and Central Government land only as per the notification Issued
L GV by GN{TD. Accordingly, DDA approached to all Central Government Department like
B . - CPWD, Defense, Railways, LEDD etc. seeking their consent for rehabilitation of the 1}
o Bastis on their respective land but only L&DQ has given its consent for rehahilitation

of JI Bastis on their land, TheiBfare, role of DDA stands limited to DDA & L&DO land
parcels for implementation of PMAY({{U}{ertical-1.

3 The PMAY Guidelines provides that In-situ Slum Rehabilitation will be carried
out by using land as 2 resource with private partnership (PPP mode] for providing
houses to the eligible siurn dwellers. It also provides that afterdevelopment the slums

L/] L) are compulsorily de-notified meaning thereby only the notified clusters_/bastis are to
@ i be taken up for In-situ Slum Rehabill tim-un.d%r ‘PPP’ mode by using land as a
1> resource. Out of the list of 575 )J Bm found to be on DDA and other

2,
/0\ Central Government lands. But DDA restrs @ to 376 J] bastis which are existing

/‘}// on DDA & L&DO land for implementation of the policT
. ~ i
k 3¢
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Both the lists of JJ bastis (clusters) f;,ave l-::een gone ! out of list of 41 JJ bastis, 36
out of 376, 53 JJ bastis have less than 51 jhuggles whereas

1) bastis fall in the above criterion. Lists of such JJ Bastis are enclosed as Annexure {1\1
& A2 for ready reference. Even policy of DUSIB clearly stipulates tf}ét-ﬂ clusters (Bastis)
having more than 51 households be notified. Thus 89 JJ bastis existing on DD‘-Q'/L&_DO
land parcels but having less than 51 jhuggies should not be considered for notification
as it will be in contradiction of DUSIB's own policy. For rest of the JJ Bastis on Central
Government lands except DDA & L&DO, the DUSIB may take up the matter with
Agencies like Railways, CPWD, Defence, etc. before notification of the same.

. Itis, therefore, requested that these 89 JJ bastis having less than 51 jhuggies
may not be notified. It is further requested that small, scattered JJ bastis having less
than 51 jhuggies may not be clubbed as one J} Basti because it will not be feasible to

rehabilitation/redevelop the same on 'PPP’ mode as per PMAY (U) guidelines/ DDA .

Policy. DDA s also of the considered view that Jf clusters/Bastis existing on Right of Way
(RoW), Green area, water bodies, notified forest land should also not be notified.

Encls : As above

1 O 7 hrough but it Was found that :
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No- N_'Iﬂ-JQ’JJBQﬁzo.s-fFA-V{UB)F‘%SQooééaaa' ' ’/a”’ -
Cayiay v, GOVarnmhent of indle - (3“\
MinIatry of Hauslng nno Urbnn Atflrs - \3 b ) —
{MFAY Divislon)
Ronm Mo.3, Tochnlcal Colt. Sale No 7.
Mirman Bhnvan, Mow Deini-110011
Dntoo: 31.12.2020
GIRCULAR
Sutn

Convaorsion of complated! incompista housoa undar srstwhile achomaea of

rICiSUF' and (HSDP of JANURM and RAY Into ARMCe for urban migrants! poar -
0. '

In Do with Hon'bla Pdme Minlster's viston of ‘AtmaNirbhar Bhorol', Minlstry of
Housing and Urban Afteirs (MoHUA) has Inunchod Alfordablo Rental Housing Complexcs
(ARHCs) a3 a sub-schema under Pradhan Mantri Awas Yojane - Urbian (PMAY-U). Ii aims
‘o prowide dignifiad and quallfy Hving 1o urban migrants/ poor close to their vorkplaca, at
affordable rent. Tho Oporationat Guldallnes ot ARHGs along with other reference materials

was aiready shorod with you and tho e-copy of the same Is avallable on the website:
W afhe. mohug nov in ang: wawv pmay-urban.gov In,

2 Itis stated that after ail efforts to allot remalning houses to the oligible beneficiaries,

arounc 1.18 takh housos constaucled undar orstwhile schemes of Basic Services to Urban
Poor (BSUP) and intograted Housing and Sium Redevelopment Program (IHSOP) of
Jawaharfal Nehru Nalional Urban Renswai Mission (JnNURM) and Rajiv Awas Yojana
(RAY). are still vacanl in 324 cilies in the country {List annexed), Further, nearly 0.90 Jakn
houses of these schimes are under construction, Thesm\?in__'_tandmws_@gbn .
houses may be ufilized as rental housing for urban migrants/ poor of EWS/ LIG caiegory
under ARHC scheme. - T——

3. As ARHC is being implemeantsd as g sub-scheme under PMAY-U, it is reltarated
that with effect from the dats of Unjon Cabins! approval of the scheme L.e. 08.067.2920, all -
existing wacant and under construction houses of JANURM and RAY In the S=:as' gnion 7
Terﬁtmfglﬁ[ﬁencefmh ba_deemed (o be ARATS and wil! be alionec ¢ te
beneficiaries of ARHCs gnly. .' R

"4, Slace Slates/ UTs have slready signed the Memorandum of Agreement (MoA) for
implementation of ARHC scheme, It Is requastad to direct the concemed oFicers @

- costomize and jssue the Requast;for Proposal (Il required) for selection of Concessionaire -
1o Repalr/ Relrofit bulldings .and. provide ‘infrastructire ‘gaps to make existing vacam
housing complexes livable and operate for 25 years.

5. s, !he(efore. requested lo converi-the: completed/ Incomplets houses under
JANURM and RAY Into ARHCs lo reap the desirad benefits for urban rmigrants/ poor.

N Y
i
(8.1 Aardal}
Undor Secrelary to the Govi. of India
Tol.: 011-235083285
. E-mall: gsshfab@yahoo.com

Enc_i_.‘; As above.

mETI

“.- . Principal Secretary/ Secrelary of Housing! Urban Devetopmant Qepartment of e
concerned States/ UTs (es per fist) ‘ '
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Copyto: R o
IMIssion Director (PMAY) _or-‘m'a'_concerned Statas/ UTs {as per list}
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BEFORE THE HON'BLE COURT OF GREEN TRIBUNAL, NEW DELIII
EX APPLICATION NO22/2023 IN OA NO.622/2019

————

o
G

ETEEA

In the matier of:-

ey

_|||<.|
MR JAGDEYV (DECEASED) THROUGH LEGAL |k
HEIR MR VINAYAK KHARI wee APPLICANT el
LIEUTENANT GOVERNOR OF DELHI & ORS c.r-.RESPONDENT(S)

KNOW ALL to whom these presem shall come that 1, P.K. Jha, Pr. Director (Law). Delhi Urban Shelter
Improvement Board, Gowvt. of NCT of Delhi, Punarwas Bhawan, |.P. Estaie, ithe above named

RESPONDENT do hereby appoint: OFF' Flat No— A6, Pf(.ULHP‘AD MDA.J/
fb(}él-l.ﬂmmédukzéfm"q, ADVOCATE Aubtivolo APenkmests, feluhlng
Enroll. No. b3l Ith Mewo Delli - ({0l

Herein after called the advocate/s) 1o be my Advocate in the above noted case authorise him:- AMp bile -9Ql0CLITTR

1. To act, appear and plead in the above-noted case i this Court or in'any other Courl in which the same may
be tried or heard and also in the appellate Count including High Court subject to payment of Iees separalely
for each Caurt by me.

2. To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions review
revision, withdrawal, compromise or other petitions or affidavits or other documents as mity be deemud
necessary or proper for the prosecution of the said c¢ase in all its stapes subject to payment ol fees lor ¢ach
slage.

3. To file and 1ake back documenis, to admit and/or deny the documents of opposite party.

4, To withdraw or compromise Lhe said case or suhmit to arbitration any differences or disputes that inay arise
touching or in any manner relating to the said casc.

5. To take excculion proccedings. .

6. To deposit, draw and receive monthly cheques, cash and grant receipis thereof and to do all other acts and
things which niay be necessury to be done for the progress and in the course of Lhe prosecution of the said
case.

7. To appoint and insiruct any other Legal Practitioner authorising him to exercise the power and authority
hereby conferred upon the Advocale whenever he may think [it to do so and to sign the power ol atlerney on
our behall’ '

8. And I the undersigned do hcreby apree to rectify and confirm all acts done by the Advocate or his substitute
in the malter as my own acts, as if done by me to all intents and proposes.

. 9. And [ undertake that | or my duly authorised agent would appear in Court on all hearings and will inform the
Advocale for appearance when the case is called.

10, And I the undersigned do hercby agree not to hold the advocale or his substitute responsible for the result of
the said case. A

11. The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive and
refain for himself.

12. And | the undersigned 1o hereby agree that in the event of the whole or part of the fee agreed by me to be

" paid to the advocale remaining unpaid he shall be entitled to withdraw from the prosecutian of the said case
unti) the same is paid up. The fee seliled is only for the above case and above Count. | hereby agree that once
fee is paid, | will nol be entilled for the refund of the same in any case whalsoever and if the case profonps
for more than 3 years the original fee shall be paid again by me.

IN WITNESS WHEREOT 1 do hereuntg set myfour hand to lhesc'presems the contenis of which have becn

understood by me on this |8Mday of 2023.
Accepled subject to the terms of the fees. : . Q""
AW - o P.K, Jha
Pr. Dircctor (Law) -
' DUSI]; rluoa;d

DelbiUrban W )
Nt

Govi. & .
1.P. Estate, Haw woal _ivop2
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M Gmaill trilok singh <ts9506488@gmail.com>
(no subject)

1 message

trilok singh <ts3506488@gmail.com> Tue, Oct 17, 2023 at 1¢:44 PM

To: "devsekhari@gmail.com” <devsekhar1@gmail.com>

7N JAGDEV {DECEASED) THROUGH LEGAL HEIR (.pdf
631K
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